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N QW’ Q g W s e s e e s s . Applicant(s)

-Versus-'

6/\JA/\»<ﬁfv i;2f~ Ca?7*4§3/‘- Loty . .'Respondent(s)

/rf‘r.ﬂ_ Q"\"\"b"\ /9? O"@’NQ\ , Advocates for Appllcant( s)

.'j?'<,}4%/%kézkf S5 ." < . . . Advocates for Respondent( s}
| - T T BtfigeNgtes. 8 Teted T T T I I Touts® Drdefs . -
) . o 9412-96 Learned counsel Mr.M.Chanda
g ..
RV:"PPMZv, for the applicant. Learned Sr.
Y81 g, SRR
<o J‘tﬂ¢. i, IC.G 5.C. Mr.8.»11 for the respon-
LARRNN ¥ totse,
¢ ;3' : 4? G ) 'dents. '
V’) e (o 1 f
o 3 ‘“)9&72” 72151415 ! Heard Mr.M.“handa for the

'applicant. Perused the contents of
' the application and relief soughte

' I f£ind that this application is

t not to be admitted for scrutiny

' and decision. It is disposed of
with the directions as mentioned

,herein belovw.

! In this application the

:appaicant has prayed for payment

' of subaistence allowance and to
:allow him change of Head Quarter.

t Mr.Chanda submits that he does not

:press the reliefs for chénge of

*Headquarter. Therefore, this appli-
cation is only for payment of

'subsistence allowance. ‘he applic-

.ant haé submitted a representation

 dated 26-6=96 and reminder dated

' 27-9=96 for allowing him subsis-

: tence allowance to the Director,

! Postal Services, Nagaland. It has

' been stated that the representa-

:tions have not been disposed of

' by the respondents. However, the

:applicant is directed to submit

:a fresh application to the compe-~
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tent authority of the respondents
within three weeks from to=day
for payment of submistence allowwy,
ance to him during the period
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9=12-96 of suspension. The'reSpondents are dire&-
| ted to consider payment of subsistee\Ca
| xm allowance to the applicant according
to rules and t?&:%ﬁsit of his case. The
" Yespondents are/directed to dispose of
the representation of the applicant
within ‘1 month from the date of its
receipt by respondent No.3 the Director
of Postal Services, Kohima.

This application is disposed of.
No order as to costs.

,,6 /e LC'NW‘P?"\ = ' Copy of this order be sent:“ to the
’7y/4 R counsel of the parties,
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Tribunals act, 1985
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Sri Serai Sam Jugeshwér Singh

versus=-

Union of India & Orse

=
Iz
o
it
i

S1l.N0. -Annexure - Particulars. Page No.
1 AEREX - Application 1-13
2 - Verification 14
3 1. Juspension Order dated 15
4.5,94
4 2° Memorandum dt. 24.1.1995 16
5 3 Illemorandum at., 12.3.56 17
6 4  Memorandum dt. 12.3.96 ie
7 5 ;. Memorandum dt. 19.8.96 19«7
e 6 Memorandum dt. 17.6.96 20
9 7 - Representation dt.26.6.96 2.4
. AL
10 g Certificate dt. 26.%.96 22-273
i (%)
11 9 Representation dt.27.9.96 2y
12 10 Certiticate dt. 26.9,96 2¢
13 11 Daily Order Sheet dt.16- 2.4
10,96 S :
14 12 Proceeding of preliminary 27
~hearing dt. 16.10.¢%6 '
ot 13 Letter dt. 29.9,96 2L
u&. 16" 14 Letter dt. 25.8.96 247
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1. Par 1cu”ars of the &pplicant.

Shri Serai Sam Jugeshwar Singh

8/0 Shri s.?kbochou
at Moucsaweged M,DNZ\{ERNG) EL

—

- Imphal

2.  Particulars of the esvondents.

]

1. Union of India
Through Secretary, Govt. of India,
Minis%ry of Commﬁnication;'
Deptt. of Posts,

New Delhi.

2., Chief Postmaster General, Govt. of India,
' North Eastern Circle,

Shillonge.

3. Director of Postal Zaovices,
Nagaland, Kohima
P.0. Kohima

' Nageland.

4; Shri A.R.Bhowmick (Inquiry Officer)
»Superintendent of Postal Services,
bharmanagar,Division,

P.0., Dharmanagar,

North Tripura

Agartala

nesese.e.Respondents.

M%w%uﬁ%‘*
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3. Particulars for which this application is made.

This appllcatlon is made for payment of subsis-
tence allowance§ w1th effect from 4.8.1994 (date of

suspension) till date and for settlng aside the Exparte
proceeding of Preliminary inquiry Proceeding dated
16g10¢96 and also for a prayer to allow the applicant
£®x to stay at Imphal during'the'period of departmental

proceeding.

4, Jurisdic&ion

That the applicant declares that the subject
matter of thls Appllcatlon is within the Jurlsdlctlon

of this Hon' ble Tribunal.

5, - Limitation

That the appllcant declares that the application
is within the~prescr1bed time lilmit of the Administrative

'Tribunals Act, 1985,

6. Facts of the case

6g17 | That the applicant is 'a citizen of India as
such he is entitled tc all the rights and privileges

as guaranteed under the Constitution of Tndia. The appli-
cant was serving as Assistant Superintendent of Post
Offices, Kohima, under the Director of Postal Zervices,
Govt. 6f India, Kohima, The'applicant is now placed under
suspension Vide order under'Memé No. B-444 dated 4.8.94

issued by the Birector,Postal Services, Nagaland, Kohima.

Contd....
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6.2) . That.your applicant was initially -appointed
on i456;1967 as time scale clerk, thereafter-promofed-as
7.D.C. in the circle office, Shillong in the year 1973,
again he was promoted as Iﬁspéct@r of PbSt Offices ih
the vear 1975 andvthe applicant further‘promotedAto

the post Assist#nt Superintendent of Post Offices in
the year 1991 andﬂgosted at th@ma with effect from
30.9.1091, T

6.3) That:YOur applicant while éerving at Kohima
lef£ for his hometown at Imphal on.casual leave in the
end of July, 1994:to vidit his family members and there-

after during his leave, the applicant had fallen sick

at his homewown at Imphal and accordingly send a telegram

to the Director of Pdstal Services, Nagaland, Kohima for
extension of leave oh medical ground. During the period of
stay at Imphal on leave the applicant received an order of
suspension issued by the Director of Postal Services,
Nagaland, Kohima under Memo No. B-444 dated 4.8, 94,
whéfeby it is‘ordered théé the aprplicant is plcced under
suspenslon in Exercise of Power conferred by Sub—rule-

(1) of Rule 10 of the CCS (CCA) Rule 1965 with immediate

effect, It is further ordered that duﬁing the period, the

-suspension order remain in force, the headguarter of the

applicént éhould be Kohima and the applicant should nbt
leaVe‘the Headouarter without obtaining the prior permi-
ssion erm the Director, Postal‘SerVicés, Kohima that
this to remain the Headquarter during the period of
suspension is arbitrary, unfair and illegal and to that

extent the suspension order is liable to be set aside and

Juashed.

A copy of the Suspension order dated 4.8.94
is annexed as Annexure-l1.
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6.4) That in the order of suspen W ted 4.8.94,

it is informed to the applicant that the orders regarding

subsistence allowances admissible to the applicant during
the period bf suspension wodld be issued separatelye

Be it stated that no order of subsistence allowances

haé been issued in favour of the applicant till filing
of this applicétioh inspite of repeated representations
to the Director of Postal Serviceé submitted by the
applicant with copies to the Postmaster; Kohima Head

Post Office.

6.5) That the suspension order dated 4.£.94
again confirmed by the Director of Postal Services,

Shillong vide under Memo No. VIG/4/15/85 dated 24.1.95.

A copy of the Memo dated 24.1.1995 is

annexed as Annexure-2,

6.6) That most surprisingly, no order for payment
of subsistence allowance was issued in respect of the

applicant although order of suspension was issued lbng

back i.e. on 4.8.94 and no initiative was taken by the

PQstal Authorities for release of subsistence allowan-

ces, however in the meantime, charge sheet was issued

against the applicant vide Memorandum No. B-1/Discipli-
nary/S.J.8ingh dated 27,7.1995, whereby it is proposes

to hold enquiry against the applicant under Rule 14 of

the CC5 (CCA) Rules, 1965, wherein it is alleged that

the applicaﬁt did not perform the duties as required under

the rules and also brought allegation of fraudulent

obtaining of Pay and allowance of EDDA.
\

- Contd.....
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. 6.7) » That the app01ntment of 1n0u1ry officer and

Picer,

resenting was ordered v1de order under Memo No. BlLIub/
1

S. Jnﬁlnch dated 12.3.96 whereby Shri J. M.Dubta SPOS,
Aad Manipur DlVlSlon, Imphal and Shri V.T. Dasan, CA:e%ﬂththQ*
‘Inspector Divisional Offlce,-”ohlma as thp 1ncu1ry

authority as well as the presenting officer respectively.

A copy of the Memorandum dated 12,3.96 is.

annexed as Annexure 3 and 4 respectively.

-

6;8)L’ " Most suiprisingly, the appointments of
Inquiry OIz‘:’z‘:‘icerf Shri J.M.Dutta, SPO's of Manipur Division,
Imphal and aop01ntmcnt of pwesenting officer Shri V. Tﬁ
Dasan,cnf{hNM( ?t&ﬁzd?)Divisional Office, Kohima hasHbéeﬁ
cancelled on the ground that the preliminary enquiry of
the casé against the'present applicant has been conducted
by them; The cancellatioﬁ of appointment order was basséd
under letter No. Bl-Disc-S8.J.Singh dated 17. 6. 96 and
Shrl A.R.Bhowmick, Superintendent of Post Offices,
Dharmanagar.Division (Tripura North) and Shri D.C. Deb
ASP& s Kohima Sub division has been app01nted as 1nqu1rﬂy
officer and Pre@entlng Officer respectlvely by Director.
of Postal Services vide Memo No. Bl/Disc/S;J,Singh
dated 19w8@96'and undef Memo No. Bl;Disc—S,J.Singh dated
17.6.96 to conduct the inquiry ofhthe case against the
gpplicantm

Coples of the apD01ntment o”der dated 109, 8 96

and 17.6. 96. are e&nnexed as Annexure 5 & 6 respectively.

6.9) That your applicant vide his letter dated
26.6.96:addressed to the Director of Postal Services,

Kohima, requested for change . of Head guarter on c;mpass—

Contd...
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ionate Qrounds and further requested for immediate
release of subsistence allowance. It is stated by the
appllcant in the said applications that it is dlfflcult
on his part to stay at Kohima as no payment of subsis-
tence allowance is mace to ﬁhe applicant and it is
préyed for payment of arrear subéistence'allowanceé.
Coples‘of his representation also forwarded to Post-
master, Head Post office, kohlma but to no result. Due
tO non-payment of subsistence allowance the applicant
isbpassing through extreme financial hardship and is
likely to face starvation. The applicant also enclosed
necessary unemploymenf éertificate aiongwith represen-
tation dated 26.6.96. This action of the respondents are

highly, arbitrary, illegal and unfair.

@opies~of_representation dated 26.6.96 are

annexed as Annexure 7 & 8‘respectivelyn

seloX That your applicant begs to state that the
Inquiry Officer, vide his Memo No., Rule-l4/96 dated |
10.9.96 informed the applicant that the date of breli-
mlnary hearing has been fixed on 16.10.96 at 10.00 hrs
at Dharmanagar in the chamber of the Incuiry Officer
and it is diredted to éttend the hearing on the date,
timeﬂand venue fixéd for‘the Durpése. The arpllcant
immediately after reéeipt of Lh° letter dated 10.9.96
sﬁbmitted his repfesentation dated,27.9@96, addressed
to the Inguiry Officer‘i.é. Superihtendent of Post
Offices, Dharmanaga Dlvwglon, whereby it ig inform~qd

thatAthe Post Master, Kohima, did not take any action

regarding payment of subsistence 8110Y3N(p O the

S ' o Con£d....@
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O0f the applicant since 4.8.94, and it is further

stated thatxRRIEvKekx Director of Postal Services

Kohima also did not taked any action for subsistence

allowances ané it is further stated by the applicant

" that he may not be able to attend the preliminary

hearing on 16.10.96 due to financial stringency and the

~applicant also requested the Inquiry Officer for taking

timely éction for‘payment of the same at an early date.
The copy of the same has been forwarded to the PostmasterA
Kohiﬁa and Director of Postél Services, Kohima for early
action but to no result.-Be it stated that unemplbyed

certificate also enclosed alongwith his application

dated 27.9.96.

A copy of representation dated 27.9.96 and
enemployment certificate enclosed as Annexure 9 &

10 respectively.

6.11) That the applicant could not attend the
preiiminary'inquiry.on 16.10.96lét Dharmanagar, due to
finéncial haréship and the preliminary heafing was

held ex-parte, and daily order sheet(was sent to the
appliéant‘whefein it is stated that the regular heafing
of the case will commence from 11.12.96 and may Coﬁtinue
upto 12.12.1996 in the office of the Inquiry Officer at
Dharmanagar. Be it stated that non-payment of substence
allowance to the applicant since 4.8.9évby the Postal
authorities with the XppIxEantxfrex sole intention to

deprive the applicant from availing reasonable oppor-

.tunity to defend his case before the inquiry authority,

it is a big conspiracy and the pre-planned. to deny the

N s
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knowsvit well that the agplicant cannot attend the -
inquiry‘withouf payment of substence allowance which
has been withheld by# the authorities without any
authority of law and therefore in the circumstances
the .proceeding of ex-parte preliminary hearing be

set aside and quashed.

A copy of the daily order sheet dated 16.10.96

'is annewdd as Annexure 11 and 12 respectively.

6.12) - That the Directo: of ?ostal Services, vide

his letter‘Nos Bl/Disc/S.J.Singh dated 9.7.96, infqrmed
the applicant Lhat his request for change of headquarter
is rejectea and further called his explanation as to
why he - haa left the station without permission, vide

his letter 25.8.96 replled the same.

Copies of letter dated 9.7.96 and reply dated

2598.96'are-enclosed as Annexure 13 and 14 respectively.

6.13) That the applicant begs to stete that the
1nqu1ry has been proposed to be held at Dharmanagar
and moreover no substence a110wances was released since
., £.4.94 therefore it is just impossiblée for the applicant

to stay a£ Kbhima wathout any source of livelihood.
Therefore the decision of authoritiés for non-payment

- of substénce allowances and on the other hand for
insisting to etay at Kohima, im tke arbitrary exercise
of officiai powers. Finding no othelr alternateve the
applicant approaching this Hon'ble Tribunal for redresSai;

of his grievances by filing this Original Application.

v
Contde...
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For that the applicant is legally entitled

for payment of subsistence allowance under

relevant rules immediately after the issuance

of suspension order dt. 4.8.9&.

' For that subsistence allowance has not been paid

to the applicant‘with an ulterior motive to
deny reasonable opportunity to attend inguries

and also défending the case.of the applicant.

For thai'the applicant submitted repeated
representations to thé concerned authorities
fbr release of subsistence allowance but to

no mresult.

)

For that the applicant could not attend the

preliminary inquify on 16,10.96 in the office

of the Superinten@eht of Post Office, Dharmanagar

-

due to financial stringency.

For that the applicant and his members of family

are facing extteme financial hardship and almost
at the stage of starvation dueAto non-receipt
of subsistence allowances during the period of

suspension with effect from 4.8.96.

For thét it is not possible on the part of the
applicant to stay at Kohima without subsistence

allowances and also due to financial stringencies.

For that the applicant informed‘the concerned
inquiry officer for release of his subsistence
allowances to enable him to attend the preliminary

enquiry but to no result.’

: <o ,amj\},e{),vv(-» (&Mg/aw—b%mﬂ% -
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8. For that there appears no q1f£¢culty on the'
part-of the respondents to allow the applicant
to stay at his home town at Imphal since the
vinquiry is being conducted at Dharmanagar
Diviéidn.

9, For that withholding of subsistehce allewances
by the respondents is highly arbitrary, illegal,
unfair; whimsical-and the same is'colourable-

exercise of power,

10. For that the preliminary inguiry held ex-parte
without releasing the subeistence allowance with
an ulterior motive to restrain the applicant
to attend the prelimiharyvinquiry at Dharmanagar

Division.

Ee Interim Reliers prayed for s

During the pendency of this application the applicant

prays for the following interim reliefs :

ls« That the respondents be directed to release the
subsistence allowances'alongwiﬁh arrears in
respect of the appllcht w1th immediate effeect

9: . w&%h effect from 4,8,19 4.

2. : That the departmental proceeding initiated
under Memo No. Bx#d#xgst &—1 / Di/&df’/&’M/S-T- Sivgh

dated 2%’7fﬂ5’be stayed till release of subsis-

T €95
tence allowances;

- The above reliefs are prayed on'the grounds explained

P

in paragraph 7 of this application. -

~
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9. Details of the remedy exhausted :

There is no other scope/renedy save and except

filing this application before your Lordships.

10. That the matter is not pending in any Court/Tribunal.

—

1l1. Particulars of the Postal Order :

Postal Order No.
Date, of Issue
Issued from

Payable at

12, Details of Index

G 52 9891652 98919,6 52 78713,
=052 98721y 2wl G52 2 EYUT

1= 30.1L.9¢ 6urm4,ﬂﬁ¢ﬂwak_
LU BART

: erts9.,Guwahati

° -~ GQP.OQ,GuWahati

An Index showing the particulars of documents is

enclosed. -

13, List of enclosures

AS per Index.



S

i

Dase el advinistretive Trlsuned

Y et e

. 4DEC139g N

-14- Saveshall Baned

g;f'{‘%ﬁ ﬂm —‘J

T e e et e ey e e weee s e

I, Shri s@grai Sam Jugeshwar Singh, son of Shri s.

E}boehou, aged about€51 years, resident of n4ﬁ9ﬁ72¥Q“3¢L«'
SA%TAUAZapplicant in thds application do‘hereby de€lare that

the statements made in this application are true to

my knowledge and belief and I'have not suppressed any .

material factse.

I sign this verification on this the[f}Lgaybof

70??ybr{;szuu&/L,5QQV77Z;

Signature

December, 1996,
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DEPARTMENT OF POSTS. INDI&x .

OFFICE OF THE DIRECTOR OF PO;TQL SERVICES
NAGALAND. KOHIMA

Memo ¢ B-444

Dtd. Kohima 4.8.94

Whereas disciplinary proceedings against

Shrl S. J.Slngh, ASPOS, Kohima Sub Dn is contemplated.

Now, therefore, the undersigned im exercise of
“the pbwers conferred by sub Rule (1) of Rule 10 of the
cecs (cca) Rule 1965, bcreby places the said Shri S.J.

. Singh under suspenszon w1th immediate effect.

It is further ordered that durlng the periodA
‘that this order shall remain in force the Headauarters
of Shri §.J.Singh should be Kohima and the said Shri
SaJ.Siﬁgh shall not leave the Headquarters Without

obtaining the previous permission for the undersigned.

.84/~ Patrick Ingty
Director of Postal Services
Nagaland, Kohima

Copy to :-

1.  Shri S.J.Singh, ASPOS Kohima sub Dn for information.
Orders regarding subsistence allowances admissible
to him durlnq the period of his suspension w1ll be

~ igsued Separatelye

2e Shri N.K.Das, PM, Kohima HO.
. Lo
3-5. P[F of the official/Suspension register/Punishment

\

register.

6x Spare

sa/- Iliegible

Director of Postal Services -
;V> Nagaland, Kohima .

i
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DEPARTMENT OF POSTS™ * ' :

- OFFICE OF THE CHIEF POSTMASTHR GENTRA + N.E. CIRCLE

SHILLONG - 793001.

Memo No. VIG./4/15/85  Dated, Shillong-1,the 24th Jan.1995

~Whereas disciplinary proceedings against Shri S.J.
Singh, A.S.P.O.s, Kohima Sub—Din@ is contemplated,

'Snd Shri S.J.%ingh, A,S.§,Os} Kohima Sub-Divn. was ‘
placedrunder suspension by the Director Postal Services, §
Nagaland Division, Kohima vide his memo No. B-444 dated
4.8.'94, |

"Now, therefore, the aforesaid order of suspension

is hereby confirmed.

sd/-

(A.N.D. Kachari)
Director of Postal Services,
Shillong-793003

1. Shri $.J.5ingh, A.S.P., Kohima Sub-Divn,
| - Kohima-797001, Nagaland.

2., The_Direct‘or Postal Services, Nagaland Divn.,
' Kohima-%%88% 797001 with reference to his No.
B-444 Pt. -II dated 6.1.1995. The copy of Shri

8.J.5ingh may be served to him under receipt.

3. ‘ Office COpY.
4, .Spare.

N Sd/- AeNoDnKachari
Yirector of Postal Services,
, Shillong-793001

%\7’7\“/@'
W@”
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DEPARTMENT OF POST : INDIA \
OFFICE OF THE DIRECTOR POSTAL SERVICES ' '
NAGALAND : KOHIMA 3 797002

Memo No. Bl/Disc/S.J.Singh,

Dated, Kohima the 12.3.1996

ORDER

Whereas an inquiry under Rule 14 of the Central
Civil Services (CCA) Rules 1965 is being held against .
Shri S.J.5ingh, the then ASPOs, Kohima Sub-Division

Kohima (under Suppension) s

and whereas the undersigned considers that an
ingquiry Authority should be appointed to inguire into

the charges framed against the said shri S.J.Singh.

Now, therefore, the undersigned in exercise of
the powers conferred by Sub-Rule (2) of the said rule
hereby appoints Shri J.M. Dutta,vSPOs, Manipur Division,
_Imphal, as the Inquiry @uthority to inquire into the

‘chargés framed against the said Shri S.J.Singh.

S/ -
(F.P.S0l0)
Director’ Postal Services
Nagaland, Kohima

Copy to 3
1. Shri J.M.Dutta,8POs,Imphal,Inquiry Officer for
information and necessary action (Copy of the

articles of .charges enclosed).

2 Shri V.T.Dasa, P/0O C.I. Divisional Office, Kohima

for information and neressary action.
3. ~ shri 8.J.Singh, Ex-ASPOs, Kohima for information.
4. Spare. '

» Sd/— Illegible 12.3.96
&4¢9 . (F.P.SOLO) '
! Director Postal Services

.QQQA ‘
g% 6}£§ﬁ(‘ Nagaland, Kohima
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DEPARTMENT OF rOST : INDIA
OF¥ICE OF THE DIR&CTOR PUSTAL 5ERVICES
NAGALAND : KOHIMA : 797001

Memo No.iBl/Disc/S.J,Singh,
Dated, Kohima the 12.3,1996

"ORDER

Whereas an inguiry under Rule 14 of Central Civil
Services (CCA) Rules 1965 is being held against Shri $.J.
Singh, the then ASPOs, Kohima Sub-Division, Kohima (Under

suspension) .

And whereas the undersigned considers that a

Presenting Officer should be’appoinﬁed to present on

- behalf of the undersigned the case in support of the

.articles of charge,

Now therefore, -the undersigned in exercise of
the powers conferred by Sub-Rule (5) of the said Kyles
hereby appoints Shri v.T. Dasan, C.I. Divisional Office,

‘Kohima as the Presenting Officer,

S3/ -

(F.¥.S0L0)
Director Postal Services
Nagaland, Kohima

Copy to 1=
1, Shri J.M.Dutta, I.0 (Supdt. of POs, Manipur
Yivision, Imphal) for information and necessary
action. : -
2. °hri V.T.Dasan, P.O. (C.I. Divisional Office,
' Kohima) for information and necessary action.
3e - Shri §.J.3ingh, EX-45P0s, Kohima for information,
4. Spare. '

Sd/~- Illegible 12.3.96
(F.P.SOLO) '
Director Postal Bervices
Nagaland,Kohima
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Copy to :

Annexure-5

DEPARTMENT OF POST : INDIA
OFFICE OF THE DIRECTOR OF POSTAL SERVICES
' NAGALAND : KOHIMA : 797001

Memo No. Bl/Disc./S.J.Singh
Dt. Kohima the 19,8.96

‘Whereas an inquiry under Rule 14 of the Central
Civil Services (CCA) Rules 1965 is being held against
Shri S.J.Singh Ex-ASPOs Kohima (U/S)s

And whereas the undersigned considers that an
Inquiry &uthority should be appointed to inquire into
the charges framed against the said Shri S.J.Singh.

Now, therefore the undersigned in exercise of
the powers conferred by Sub-Rule (2) of the said rule
hereby appointé Shri Amulya Ratan Bhowmik, Supdt. of PO's
Dharmanagar Dvn. Dharmanagar (I'ripura North) as the -
Inquiry Authority to inguire into the charges framed i
against the said Shri S.J.Singh.

. Sd/-

( (F,p.S0LO)
Director of Postal Services
Nagaland, Kohima-792091

1. 'Shri A«R.Bhowmik, I/0 Supdt. of PO's Dharmanagar
(Tripura North) for information and necessary
action(Charge sheet and certificates of delivery
enclosed) .

2., - Shri D.C.Deb, P/0O ASPO's Kohima for information and

necessary action.

3. ' Shri S.J.Singh Ex-ASPO's Kohima  (u/s) for information
This office memo of even No. dtd 17.6.96 stands
cancelled ' : )

Sa/~ Illegible
(F.P.50LO)
Director of Postal Services
Nagaland, Kohima-797001
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DEPARTMENT OF POST : INDIA
OFFICE OF THE DIRECTOR OF POSIAL SERVICES
NAGALAND : KOHIMA : 797001

No. Bi. Disc.S.J.Singh
Dt. Kohima the 17.0.96

O RVD E R

TThere as inquiry under Rule 14 of Central Civil
Services (CCA) Rules 1965 is being held against Shri S.Je.

Singh, Ex-A8POs Kohima (under suspension).

And whereas the undersigned considers that a presenting

oificer should be appointed to present on behalf of the
undersignea the case in support of the articles of charges

Now, therefore the undersigned in exercise of the
powers conferred by sub-rule (5) of the said rule hereby
appoint Shri D.C.Deb, ASPOs Kohima Sub-Divn. Kohima as the

presenting Officer.

Sd/ -

(F.F.SOLO)
Director of Postal Services
Nagaland, Kohima-797001

Copy to :

1a Shri A.R.Bhowmick I.O. Supdte of ¥Os Dharmanagar Livn.
Lharmanagar (Iripura North) for information.

2. Shri D.C.Deb, ASFOs Kohima D. O for informatioh and
necessary action.

3. Shri S.J.Singh, Ex-AsPOs Kohima for information.

Sd/- Illegible 17.6,96

Director of Postal Services
Nagaland, Kohima-797001

el
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To

The Diréctor of Postal Services,

Nagaland Division,
Kohima-797001

Sub : Headguarters while under suspension.

Ref : Your Office iMemo No. B-444 dt. 4.8.94

Sir,

I would like to write that while I was on leave on
medical ground at my residence at Mongshehngei, Imphal
then DPSqKohima placed under suspengion vide his Office
Memo cited above which was hom delivered throug the
S.P.0.s Imphal. But unfortunetelyvnoeactien was-feken

for payment of subsistence allowance without which it was

next to impossible for me to stay at Kohima, -

Secondly due to suaden deaths of my only brother
on 29 12,1993 and my eldeet sone on 29,3, 94 both my aged

father who was left above for'l4_years to own destine due

to my postings out of my~hometowh and my wife became

mentally retarted and in such domesticg dituation my

presence at home was unavoidable and had to stay along

w1th them0

In the face of the above mentloned 01rcumsLunces,

you are earneotly requested to approve my Headquarters be

temporarily flxedAat Imphal during the period of suspenéion,?a

Yours faithfully,

S4/-  26.6.9
S.J.SINGH

(ﬁﬁxﬁaﬂ _ ASPOs, Kohima Sub-division

G}NJbA (U/s).ét Mongsangei, Imphal
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T.0

The Director of Postal Services,
Nagaland Division, Kohima-797001

Sub @ Subsistence allowance, xgﬁxxzmcg

Ref : Your Memo No. B-444 dated 4.8, 94,

Sir,

Kindly refer to your memo cited above. It

appears that so far no order for granting of subsistence

“allowance to the undersigned, in connection with the

above noted case, has been issued thereby making untold
hardship just to subéists for getting an opportunity

to defend himsélf‘frOm the charges fnamed.

Hence your are requested kindly to issue the
orders, including retrospective orders, at an early date,
Here it is to mention that the department took a bericd

from 4.8.947to 17.6, 96, for placing the undersigned, under

_ .Suspension and to appoint the I.0. and »,0. subsequently.

the delay delay of which is not attributable to the

undersigned.
Yours faithfully,
86/~ 26-6-96 |
(S.J}SINGH) AEBOs, Kohima
(U/s) at Vill & P.0.Mongsangei
‘ : | Via Singjmei Bazar ,S.o0.
Copy to : Manipur

‘ The Post'Master‘Kohima,H.O. He is requested to make
group lnsurence, contribution ang HBA recoveries only ftrom
the subsistence allowance also it is to mention that the
undersigned did not OoCCupy any Govt, dquarters, and staying
at Imphal since 1.8.94, The necessary certificate of non-
employment is enclosed herewith, The subsistence allowance
alongwith arrears Oof Bonus if any, may kindly be remitted
by service M,Q. as admissible under rule 41 of P&T Manual
Vol III,to Xy the address given above. '

8d/- s.J.8ingh 26.6. 96
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CERIIFLICALE
I, 8.0.8ingh, having been placed under
suspension by order No. B-444 doted 4.8.94 of UPS,

Kohima while holding the post of 4SrCs, Kohima Sub-

wivision do hereby certify that I have not been

employed in any business, prefession or mention for

prefit/remuneration/salary.

S5 - S.0.08ingh 26.6.%6
(5.0, 5I0GH
Vill & PO Mongsangei
Tphial
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Annexure-9
To

Shri A.R.Bhowmik y
Superintendent of Post Offiices,

- Dharmanagar Division

Dharmanagar 799250

Subjeét : Rule 14 inguiry case.

Reference : Your memo No. Rule 14/9%e¢,
dated lOo 90 96- :

Sir, _
With reference to your memo cited abhove it is to

intimate that the Post Master, Kohima, H.O., did not
take any action to draw and disburse the subsistence
allowance of the undefsigned sinCé 04.08.94 and also it
éppears that the D.P.S. Kohima did not take actipn for
timely révie& of the-subsistence allowance as enjoined
in para II of F.R; 53(1) (ii) (a). Now due to financial
stringency it is afraid thatuthe undersigned'may not be
able to attend the prelimihary hearing on 16.10.1996.

You are therefore requested to take timely action so

-

that the subsistence allowance may be paid at an early

date (including retrospective revision),

sa/-
(8. J.8INGH), ABPOs, Kohima
(U/s) at vill & P.0.Mongmangei
Via S.J. Balak 5.0, Imphal

1, The Postmaster Kohima H.O. 797001~ He is ‘requested
to refer to y .endorsement let:er Noe. nil dated
26,6496 under “ingjamei Bazar 5.0. R.L. No. 1396
dated 26,6,96. .He is again regquested to take early
action as per the Provisions of F.Re 53(1) (11) (a) ™
GIMF Q.M. No., F 19(4) -E.IV/55 Qateq 17.6.8658 and
rule 41 of P&I' Manual Volume III, a certificate
of employement is also encloseq herewith,

2 The Director of Postal Services, 797001.He is requested
‘kindly to refer my leiter No. nil dated 26.6,96 under
bingjqnil Bazar S.U.R.L.No. 1395 dated 26.6.96 and
take early action for retrospective revision of the
subsistence allowance with effect from 2.11.,94,



,'\,"._25‘__ ‘ v . /,. .

Anhe%ure—lol

“y ~

S CERTITICAT E'J }
|

I

-

mmm-—a—-m-—-m-—-

- I, o.Je_Slngh hav1ng been placed?un er

‘“ “ f“'.'wuuspenglon by oroer No. 444 o;ted 4.8,94 of DPS, Kohlmé

Prpho—
. st

 while holdlng the post of ﬁSPOS, Kohima ”ub~D1v1blon do
_ B |
'hereby certlfy that I have not been enadged in any = .

]

b351neSb, prefe331on or vocatlon Lor proflt/Lemuneratlon/

.

salary from 4 8. 94 to. gdte.._'

»

0

E
E
f,
1
|
|

| . N - . : ' ’ .
L sa/-  2e. 9.96 . Lo
I B T T
R : (s. » J. SINGH | - R
S0 S0 vill &'P.0. MONGSHANGEI
. ' ‘ S Imphale '
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Annexure-11

INGUIRY UNDek RULE 14 OF. C.C.S5 (CCA) RULES 1965
AGAINST SHRI S.J. SINGh, AsSPOs, KOHIMA NOW. UNDER
SUSFENSION.

DaIlY ORDER SHEET

16.10.96 : Preliminary hearing of the case is held‘atv
tharmanagar. Shri_é;J.Singh,.C@O,(Charged
Offiéial) submitted orne repfesentétion atd.
?2 - 27.9.96 expressing doubt if he could be able
to attend the hearing as he was not in'receipt
of subsistenée allowance. Copy of the repres-
entation endorsed to D.P.S. Kohima. Since the
| payment of subsistance allowance and fuhctions-
Of I.0. are independent to each other, I.0.
cannot passs any order excdpt that P.@ is
made aware of the same for further necessary
action. The preliminary hearing was held
eX~parte,

'Regular hearing into the case Will
commence from 11.12.96 and may continue upto
12.12.96 in the office of the undersigned at
1000 hrs. NQ.'separate_notice will be issued
to C.0. or ¥.0. or the prosecution witnesses, -
P.O. will take action for appearance of P.W.s
accordingly. In the meantime P.O. will arrange
inspection of documents by the C,0. listeq
in the memo of charges on a fixed date within
15.11.96. Copy of the order sheet alongwith
copy of the proceedings are made over to P,O.
and the same Posted to C,0.

$3/- Tllegible 16.x. 9%

Inquiry officer

=
X

!

%\&N

&
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Annexure~12

PROCEEDINGS OF PRELIMINARY HEARING

SUBJECT

REF

VENUE

TIME

DATE

*s

.

Inquiry under Ryle - 14 of'C.C.S,(CCA)
Rules 1965 against Shri S.J;Singh,ASPOs,
Kohima_under Suspension.,

D.F.S., Kohima Case No, B1/DISC/S.J.Singh.

Office of the Supdt. of Post Offices,
Dharmanagar Divn., Dharmanagar,

1000 Hrs.

16.10,96

Shri S8.J.8ingh, the charged official is absent.

Shri D C. Deb, Presenting Officer is present. Preliminary

hesring is held ex-parte.

83/~ Illegible 16.x.96

( A. R. BHOWMIK)

Inguiry Officer
& ’ ;
Supdt. of Post Offices,

Dharmanagar Division
Dharmanagar
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_ DEPARTMENT OF POST : INDIA
OFFICE OF THE DIRECTOR OF POSTAL‘SERVICES
NAGALAND : KOUHIMA - 797001

No. Bl/Disc/S.J.S5ingh
Dated Kohima 9.7.96
To
Shri S.J.8ingh, _
ASPO's Kohima (H/S)
vill & P.O. liongsangei

Via Singjamei Bazar BO
Imphal : Manipur

Sub : request for change of headquarters.

With reference to your representation dtd.26.6.96 .

?our requést for change of neadyuarters is rejected. You

S

are also hereby asked to explain as to Why you had leit
station without any permission of intimation. Your
explanation should rcach this ofiice with 10 (ten) days

of the receipt of this letter.

Sd/~ F.P. SOLO 9.7.96

Director of Fostal Services
Nagaland : Kohima-797001

g
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Annexﬁre-14r'

The Director of Postal Services.
Nagaland Division —— e

| Kohima

. Subject ] &eaving of Head Quarters without Permigsionv

explanaﬁicn thereof. 3

o | e
 Ref E“Your;lettarlmo. BZ/QISC/SaJwSingh dated 8/9.7:96

sif,

B With referénce to you:_ietter‘eited above it is
to write that the ‘reason for leaving Head Quarter was

:already ekplaiﬁédﬁin details, in‘my representation’l‘

_ dated 26 6, 96. Hence once again you are requested to

approve the temporary change of Head Quarters as

already represented on cempassionate ground till the ‘»f*"*

‘ disciplianry proceedings is finalised. o ‘ : '/“;

' Thanklng you in anticipation,

',;3‘,‘ L  :<‘Y@urs4faithfui1y.

 A.S,P.0s Kohima, (q/s) at L 3
M@ngsangei, Imphal




